IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A.No.511,/89 | ' Date of Order: 15.6,1993
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J.Akambaram .. &dpplicant.

AND

Superintendent, Railway

Mail Service, ,

Visakhapatnam. .. Respondent.

Counsel for the Applicant ' e Mr.P.B.Vijay Kumar
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Order of the Division Bench delivered by

Hon 'ble Shri A.B.Gorthi, Member (Admn.).

In this application the prayer of the applicant
is for a direction to the respondents to absorb the
applicant as a permanent employee in the Railway;Mail
Service. The applicant has stated that he joine@ the
Railway Mail Service as a Casual Labkourer on 21.12,1981
and that he was appointed regularly as a Part Tiﬁe Packer,
He was allotted éiaﬁhoﬁ;s per day. u?he prayer %f;the
;éé?;icgﬁffié;tbqt;tbe department shdﬁld'take him és a
regular eméioyee. .
|
2. The respondents in their counter affidavit hage. £
stated that there was no such-gggg as ap?ointing him as L
a regular Part Time Porter. He was merely emplojed as
a part time casual labourer w.e.f. 20,6.1983 toiwork for
six hours a day. Tﬁe respondentg contention isjthat
appointment to Group 'D' vacancy will have to be made
in accordance with the rules called the Indian ?osts and
Telegraphs {(Group D post} &Gecruitment (amendmené) Rules
1689, Under the said Bules the following catcg@ries

of persons would be regzetted to Group 'D' post: A

(i) Non-test category officials mentioned
at Item-Il,
. ' i /
{#1) Bxtra departmental agents of the Recruiting
Division or Unit in which vacancies are
announced,

(iii) Casuval Labourers(Full-time and part-time)
of the Recruiting Divisior or Unit.

(iv) Extra degpartmental agents of neighbouring
Division or Unit,

The respondents’further contention is that the applicant

being a part-time casual labourer is not entitled for

avtomatic absorbtion for Grqup 'D' post.
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3. The last contention réiséd by the respondents
'.has té'be rejécted’in view af the Full Bench Judgement
bf‘this Tfibﬁndl déted 7.6.1993 in 0.A.912/92 and 961/92.
In that judégmept it was held that the part-time casual
labourers wlso would be entitled for qgrant of temporary

status in Group 'D' pests and would be eligible for L

absonﬁtion in such Group 'D' pesﬁSin accordance with the L
Casual Labour® (grant of temporary status and regularisation)

$cheme dated 12.4.1991.

4. Keeping in view the above,this application can be

/

- disposed of with a direction to the respondents in the

following terms -

(A) The applicant will be granted temporary
status in accordance with the casual
labour (grant of temporary status and

regularisation) scheme dated 12.4.1991.

(B) The applicant's caseffor regular absorption
will be duly considered in accordance with

the extant rules and in his own tesm., buroms

The application is allowé@d in the above terms. There

shall be no order as to costs,

T U =) | w&
(T.CHANDRASEKHARA REDD (A .B.GORTHI)

Member (Judl. ) Member (Admn .)

Dated: 15th June, 1993 J/

(Dictated in Open Court)
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